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Discussion on the working of the
Ministry of Civil Aviation

THE DEPUTY CHAIRMAN: Now
we take up discussion on the working
of the Ministry of Civil Aviation.
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SHRI SURESH KALMADI {(Maha-

rashtra): The Civil Aviation Ministry

nas come in for sharp focus affer the

THE MINISTER CF TEXTILES
WITH ADDITIONAL CHARGE OF
THE MINISTRY OF FOOD PROCES-
SING INDUSTRIES (SHRI SHARAD
YADAYV): Missing file, ,

SHRI SURESH KALMADI: 1 will
come to it. Don't worry. Airbus crash
ond definitely against this background
there would be a 8iscussion on the
working of the Civil Aviation Minis-
try in the last one year.

The most urgent task before the
Civil Aviation Ministry is to restore
confidence among the travelling pub-
lie. There has been an alarming
decline in passenger traffic in the last
one year. The confidence of the travel-
ling public can be restored by firm:
measures that should be taken by the
Civil Aviation Ministry. That. I must
say, is still wanting. There seems to
be no will on the part of the Ministry
to restore this confidence,

We have, in the past of course,
been all out to get the best aircraft,
but have not paig as much attention
on the ground equipment, on the train-
ing and maintenance. Special atten-
tion -will have to be paid by the
Ministry in this direction. I am: sorry
to say that inspite of the crilicism
levelled against the previous Govern-
ment and inspite of the plane crash this
Government has not been able to make
up their mind to fll yp important and
vilal vacancies. There is mno {Chair-
man for Indian Airlines. There is
no Chairman for Air India. Though
we want to improve the standards at
the international airports, there is no
Chairman for the International Air-
ports Authority of India. Though this
Government has completed a few
hundrey days 1in offize they have
not been able {0 decide as to who
should be the Chairman of the Inter-
dational Airports Authority of India,
They have reserved certain important
Jecisions taken by the previous Gov-
ernment. They have wound wup the
National Safety Transportation Coun-
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¢u which was formed by the previous
Government and which has gone into
the cause of all the accidents. T
remember this Commitiee gave very
good recommendations on the Ahmeda-
ad air-crash. This was an advisory
body going into all the matters and
iust because it as appointed by the
previous Government you got it scrap-
ped. I do not understand the logic
behind its scrapping. All the Chari-
men ulder his Ministry have resign-
ed, Actually they should have been
nsked to continue, They have not
done that. They wanted a change. It
is fine because none of them were
political people. Once you have
changed the people, you should have
brought in new people. Against the
background of Airbus-320, today, in
the eyes of the world, India has be-
come a laughing stock. The Airbus
has been grounded from, February,
1990 and now we are in the month
of May, 1990, The Court of Inquiry
has to submit its report by the end
of May, 1990. Once it submits its
report, it may take two  or three
months because the file has {0 move
from the Indian Airlines Board to the
Deputy Prime Minister’s office and
then to the Prime Minister’s office. I
do not know how many months they
would take to accept or reject the deci-
sion of the Court of Inquiry and when
this Airbus will fly. May I know from
the Minister has it ever happened
wmywhere in the world that any air-
oraft has been grounded for such a
iong time? Madam, it must bee seen
that there has been a systematic cam-
paign to malign the previous Govern-
ment starting from the Airbus acci-
dent. It it was a decision {o ground
the aircraft because of technical
reasons I would have been the first
person to appreciate it. Of course, I
s1so opposed many times some of
the aspects of the Airbus. It the
decision was taken by the Government
on flight safety aspect again 1 would
have beenh the first person to appre-
ciate this Government’s stand. But
the decision which they have taken
vas z political decision. There was a
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systematic compaign, systematic effort to
malign all decisions taken by the previous
Government and Airbus-320 is one  of
them. It is said with all drum-beating
that the decision was taken by previous
Government without going through proper
channel, Maybe, I do not know. But how
does this Government behave? Who or-
dered the grounding of the Airbus? Who
is supposed to order the grounding of
Airbus? Is it not DGCA who should first
take a decision? s this decision not to be
put up to the Indian Airlines Board? Once
the Indian Airlines Board takes a decision
after deliberations it passes on to the Civil
Aviation Ministry for a decision and then
probably it goes up to the Cabinet, But
here it did not happen that way. The
decision was taken by the Civil Aviation
Ministry, ‘The Indian Airlines Board was
not consulted, They talk of defending ins-
titutions, public morable and what have
they done? After the decision was taken
they wanted the Indian Airlines to ratify
the decision.

1,00 P.M,

I am very happy that the Indian Air-
lines, at least a few days back, resisted
the move, Is this the principle you are
taking about? If you cannot make up
your mind in five months what fo  do
with the aircraft, what is the principle?
All right, If the aircraft is bad, sell or
lease it, What is the delay in it? If the
aircraft is good, fly it, Why are you
not flying it?  But it is a mockery, that
the aircraft is grounded for four months.
But they have the tenacity to ask  the
court of inquiry, justice Bhatt, to give an
interim report. Anyway, the interim re-
port is there. You don’t wait for the final
report. Nobody waits for that, It does
not happen anywhere in the world. In
India, we have become a laughing stock,
I hope and pray that you take Some steps
because I know there are differences brt-
ween the Ministry and the Prime Minister’s
office. I know and the country knows
that the Prime Minister had to write to
your Ministry that this aircraft would not
fly till such time that all the passenger
Safety aspects were studied, The Prime
Minister writes to his own Ministry, It
is unheard of, The file is moving from
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wzhe Indian Airlines 10 the Civil Aviation
Ministry, to the Prime Minister’s office
und coming back, That is the reason§s why
there is delay, The Prime Minister makes
one statement, the Civil Aviation Minister
makes another statcment and the DGCA
and the Indian Airlines give various leaks-
out to the newspapers. 1 do not know
what the purpose of keeping the aircraft
grounded for so much time is, There is
more than what meets the eye. And in
these few months, what have you done?
You talk about the previous Government
not bothering to get hangers, the various
technical equipment_ train the pilots etc.
In the last five months, what have you
dcne?  Have you improved on the ser-
vices?  Have you improved on  pilot
training?  Have you utilised these four
or five months when the aircraft have been
grounded? Have you used this time for
upgrading the various airports and various
systems? My information is that pending
this inquiry, the entire Airbus operation,
the maintenance, the staff, the equipment,
is at a grinding halt, Every thling is
grounded along with the aircraft. (Infer-
Well if my

wrong, the Minister might

ruptions), information  is
enlighten me.
The Prime Minister office can enlighten
me if it differs with the views of the Civil
Aviation Ministry, But we would Ilike
to know what 'the matter is. And of
courc, even if the decision of the previ-
ous Government was not a right decision.
even if we have to sell the a'rcraft today,
you will get back the amount because there
are waiting orders for the next  twenty
years, At least from that point of view, _
. they must be fair to the previous Govern-
ment for having taken that decision. To-
day also you can sell it out and go in
for any other aircraft that this Govern-

ment wants, Dont blame them.
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I would not like to read the press leaks.
It is all very mischievous to me [ do
not know what all this is and what for.
I would like the Minister to explain, What
is the reason for all this?

I come to the missing files. So many
times we have discussed it here, So many
times Arifii has answered our questions,
A CBI inquiry was also launched, So
many times they had opportunity to tell
us that z file was missing. But how
come?  They made all investigations
going all over the world all the offices,
to find out what is wrong with Airbus 320
They could not find a thing and so. in or-
der to blame the previous Government,
they had to come out with a new theory
of a file being missing. [Tne Vice-Chair-
man (Dr. Bapu Kaldate) in the Chair] If
indeed it was missing, then they
shouid have  tolg s initially
how in between when everything i%
going on fine, a file & missing, That. T
think, can happen only with the present
Government and they are going back—
T do not know if the Minister will answer
that he has got file back—aund if it is got
back. another file will be missing. They
will keep the FIRs going, -0 many in-
quiries going, and hopefully,. (Interrup-
tions).., Sir, this 5 in particular, the
working of the Indian Airfines, T think
this Airbus crash hag paralysed the work-
ing of the Indian Airlines, hut I must say
that the schedules of the other aircraft
have been handled, to some extent, effi-
cicatly: that T will not deny. They have
stuck to the routes, So on that point, T
would concede that it is not being too
bad a miss, it is a manageable miss.

Sir, coming to the fastest growing air-
line of the world, the Vavudoot. therc
arc advertisements all over that it is the
fastest growing airline of the world and our
voung Managing-Director who also ‘has
friends with the Governm:nt—whichever
Government is there—] believe after the
Pune crash submitted his resignation and
after the resignation this young Managing
Director who is the Managing Director of
the fastest growing Airline brought all his
employees in bus-loads to the Civil Avia-
tion Ministry to tell the Minister that the
resignation must not be accepted, .. (In-
rerruptionsy, . .
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SHRI KAMAL MORARKA  (Rajas-
than): Like Pitroda_
SHRI SURESH KALMADI: Sir, you

are aware of the total mess as far as the
Vayudoot is concerned,  The backbone
of the Vayudoot is the Dornier aircraft
which has been giving trouble for a long
time. One can say that it was a wrong
decision of the previous Government. For
that, we have to assess the role of the
Dorneir all over the world. All over the
world the Dornier aircraft with their en-
gines are flying, but nowhere in the world

has it got a bad reputation! All over
the world this aircraft is supposed to be
demned,

young

Only in India, it is
This
Managing Dircctor who has been adding

‘A’ one,
There are reasons for it.

to the list of airports being managed by
the Vayudoot Services—one airport  at

double the speed at  which he was
going——does not believe in any consul-
tations and in order to show it as  the

fastest growing airline of the world, he
flogged the aircraft and the pilots over
30 per cent, more than anywhere else

in the world, Maintenance was lacking,
There was a reign of terror. This young
man did not allow any pilot association
to be formed, It was a reign if terror
and he &  still the Managing
Director of the Vayudoot. It owes HAL
Rs. 3 crores: it owes the Indian Airlines,
I think about Rs, 10 crores and it owes
another company which has stopped send-
ing Spares because the Vayudoot has not

today

paid its dues, They are in the red
everywhere, but they are the fastest
growing airline in the world! All  the
aircraft have been grounded. Because

thay are not getting the spare parts from
anywhere, the existing aircraft are being

cannibalised and you can see  these
monuments standing in Calcutta  Air-
port, in Delhi Airport, So whenever
g}mu land there . you must say that
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you saw this young Managing Direc-
tor of the fastest growing airline in
the world. Whenever a new Civil
Aviation  Minister comes the first
thing he does is to give him a Vayu-
doot flight to the airport of the Minjs-
ter. That is fine. He is from his
own State. That is also fine. He has
got excellent equations with all the
Ministers of Civil Aviation ....(Inter-
rutions).... That is an open secret. I
say this because of this there was
a strike in the Indian Airlines. Who
negotiated between the Indian Air-
lines and the Civil Aviation Ministry?
Tt was not the then Managing Direc-
tor of the Indian Airlines, Mr. Prasad,
but it was the Managing Director of
the Vayudoot. Mr. Harsh Vardhan
...(Interruptions)... you please deny
it publicly: I do not mind. But I
know he was there in your office be-
cause he wanted to be promoted as
the Managing Director of the Indian
Airlines! He resigned from the Vayu-
doot for the mess that was there and
he wanted promotion in the Indian
Airlines! T' do not know what the
position today is. I would like to
know whether resignation was offer-
od by him. What is the fate of that
resignation? Has this hew Minister
asked him to withdraw the resigna-
tion and continue as the full-fledged
head of the Vayudoot? I am asking
this because the Vayudoot foday is in
a total mess, What are you going to
don about it? I have read somewhere
that they have just leased an aircraft
—I forget which aircraft it js—from
the Royal Nepal Airlines on the Delhi-
Bombay route; I do not know how far
it is true.

SHRI KAMAIL MORARKA: It is
7217.

SHRI SURESH KALMADI: I thou-
ght that the Vayudoot service was
3 feeder service and it was primarily
meant for the eastern sector where
we wanted a smaller aircraft to go
to various places. I do not know what
the priority of the new Government
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today is. Is it changed? 1Is the
Vayudoot going to compete -with the
Tudian Airlines now? Forget about
the small aireraft concept and forget
about the people in the eastern ‘area.
Are they now going to compete with
the Indian Airlines? Has the whole
strategy been changed in the Vayu-
doot? I would like to know  this.
When they are putting an aircraft on
the Delhi-Bombay route what is the
role of the Vayudoot? Have they got
more planes? And, Sir, I do not
know whether the Minister has okay-
ed it. Or, they are so autonomous,
except in aircrash? Right? o, our
friend has survived and I do not
know for how long more he would
survive. But T would like to know
this.

SHRI DIPEN GHOSH (West Ben-
2al): Aircraft does not survive, but
he survives!

SHRI SURESH KALMADI: Yes, he
survives. Now. coming to Pawan
Hans. I would like to sav that it is
another lossimaking organisation. I
think last year thev lost about seven
crores of rupees and the backbone of
the fleet was definitely the Westland
helicopter. Our Government had no
doubt entered into a confract with
th Westland companv for the supply
of helicopters,

SHRI DIPEN GHOSH: You bhelieve
that?

SHRI SURESH KALMADI: Yes:;
they entered into a contract.

SHRT KAMATL MORARKA: In spite
of your advising him not to do s0?

SHRT SURESH KALMADI: Yes, I
did advise them But it is a total
brearh of contract by the Westland
Company ang they must be taken to
task. We do not have fo be sympa-
thetic at all towards this Company.
Thev had promised that for that they
would give us a lot of spare parts,
that they would give us timely
spares. But what do we see now?
They have not given us the spares
on time ang the machines have been
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grounded and because of that they
have had to he cannibaliseq and the
sityation has completely gone out
of band and the primary responsibi-
lity is that of the Westland Company
which did not honour ils contract
obligation and, therefore, I want this
Cormpany to be taken to task.

I would say that the performance
of Air-India this year is not too bad.
Its profitability has been good this
vear., Ang that compaign for change
of image has helped. But there is an
¢larming backlog of the cargo ser-
vices. I do not know what steps the
Minister intends to take to clear the
cargo which is waiting to be exported.
Yoy can find our exports, we are get-
ting such a bad name internuiionally
today, because this Goernment has
bteen totally callous as far as the ex-
port obligations are concerned. If you
make a visit to the international air~
port here you will see the huge pile
of export goods lying and not going
cut to their destinations and we are
getting a bad name infernationally,
that India is not keeping up its ex-
port commitments. I hope the Minis-
ifer will make enough headway in
that direction.

Air India’s subsidiary hotel corpora-
tion has been doing very badly.
Though they are having their hotels
just outside the airport itself their
performance has been bad: in parfi-
cular this year their performance has
been extremely poor I was wonder-
ing if there is 3 move and there has
been a move time and again, whether
these hotels woulg be given to the
private sector for being run because
we have not been able to manage
them and we are running in losses.
I think either we give them: over to
the private sector or along with some
internationally known hotel groups
we should have a tie-up and leave
the management{ to the international
hotel chain or with any other Indian
hote]l chain who can efficienlly manage
them: otherwise it is clear it cannot
¢gn on the way it is going now,

Coming to flight safety aspect, fight
safety could be due to human error
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In any air accident or air-crash one
reason could be human error. The
other reasons could be bad maintenan-
ce. And the third is bird hits, etc.
Human error, part of it, could be im~
proved by bstter pilot training, by
simulators. (Interruption) I was talk-
ing about pilol erro rin case of an
accident. . ..

THE MINISTER OF ENERGY
WITH ADDITIONAL CHARGE OF
THE MINISTRY OF CIVIL, AVIA-
TION (SHRI ARIF MOHD. KHAN):
A-320?

SHRI SURESH KALMADI: Not
A-3202 Why do you always think of
A-320?7 1 am talking ahout fight
safety in general terms. A-320 could
be a part of it. I am talking in general
terms. It could be due to bad train-
ing or lack of simulators, In this con-
nection I would like to point out
there is a world-wide shortage of
pilots and there is the lndira Gandhi
Udan Academy which is training
vilots and I helieve that they have
asked for more aircraft and that
should be the first prirority of this
Government. But I am afraid this
GGovernment has turned it down. That
is the information I haove got. that
the present Government has turned
down the request of the Academy
{for more aircraft. 1 don't think
there can pe any more disastrous deci-
sion than this because we are already
running short of pilots. We are
acquiring new aircraft and we must
have the hase and that is the irain-
ing base. And the previous Govern-
ment had provided that, and if you
think that all that the pervious Go-
vernment had provided and as such
all the follow-up aclfon, etc. stand
cancelled. I think that would be a
very wrong attitude on *he part of
the preseni Government, I think that
this Academy should have the fullest
number of aircrafy ang the best in
the world and it should be a model
academy for this country. T am sure
the heart of civil aviation will deve-
lop in that Centre.

As far as bird hits are concerned,
there is a growing laxity on the part
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of the Ministry in this particular  con-
text.  There is a clear-cut order  that
within 10 miles surrounding an  airport
there should be no meat shops or mutton
shops, etc, I know that the previous
Government used to have meetings  at
various levels, including at the Collectors’
level.  But this also hag become a vic-
tim of the present Government,  Thes2
meetings are not being held. There are a
Iot of complaints on this account, 1
would like to warn that a situation is
arising where unless you take a fot of
care it must lead to some disasters,

Maintenance equipment is  the third
part, The International Airports Autho-
rity and the National Airports Autho-
rity should be fully geared to equip the
airports, especially the airports at Delhi
and Bombay.  These airports need to
be modernised into international class of
airports,  There have been many comp-
laints, and [ do not know if they have
been reported to you, that they are not
having the latest equipments, Interna-
tional pilots are also thinking that Bom-
bay and Delhi, airports are not of inter-
national standard. What does the Go-
vernment propose to do about it? it is
all right if the view of the Department of
Electronics is what there should be Tndian-
ised equipments Very fine. T would be
the happiest person if they do go so. But
if you go on experimenting here that s
not the way, You must get the latest
equipment available in the world and
equip Bombay and Delhi, The confi-
dence of the travelling public has o
be restored. Whereas we are going  in
for modernisation on the one side, it
is very fortunate that the latest equip-
ment is not there, as also the  latest
ground equipment for servieing etc, All
this needs to be paid more attention than
is being done today., Al the follow-up
action is not there,

In this regard it has been announced
by the Government, and you have taken
certain steps but T would only like fo
warn you on this aspect of proliferation
of aircraft. Tf you have too many uir-
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craft of various types in this country,
you will have problems in servicing and
maintaining the aircraft. You will have
to standardise,  You will have to ap-
prove of the major companies in the
world, otherwise as it is normally we do
not have the necessary ladders, we Jo
not have the necessary equipment  tool
box and trained personnel, if all types of
aircraft are going to come up in this coun-
try,  If there is no proper servicing back-
up, it definitely is going to be a hazard.
And from this point of view I  would
like to know what steps is the Govern-
ment taking on this proliferation of air-
craft, What is the plan for ground equip-
ment, etc,? There are not adequate faci-
lities in many places.  You accuse  us
about bringing in the Airbus without the
necessary infrastructure at the  airports,
The same thing is going to happen again,
You have formulated a policy of air
taxies. You have taken away all restric-
tions, Are you prepared for it? Are
your aircrafts prepared for it?  Are your
terminals prepared for it?  That is the
point.  You must ensure that you are
ready on all these aspects otherwise.  if
might be too late,

Sir, coming to various new  and
~xmaller aircraft like the microlight air-
craft Hans gliding and motorised gli-
ders, T would say that they are the latest
all over th: world. T think that this should
be encouruged even as a sport., T hope
that the Government would do it,

Sir, Poona is my city. There we
have a problem, There is not enough
parking space for aircraft, as it s
Of course.  Airbus has been grounded
But there are not enough parking aprons
primarily because there is a dispute bet-
ween the Indian,  Airlines and  the
Miristry of Defence T hope that can be
sorted out. Also there is an airport
which is lying away and which could be
used as a civil airport, civil flights could
be shifted to that airport. Right now
that airport which is being used as a
gliding centre, is run by the D.G.CA. If
it could be transferred from the D ,G,C.A.
to the National Airports  Authority,
you will have a fine runway. Tt can
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be a nucleus for flying clubs ag well as

all the civil aircraft could operate from

there, That is my suggestion.

Now I come to thz problem faced by
the Members of Parliament travelling by
air, Sir, we have to travel quite a bit
and we do reach th: airports quite late.
We are supposed to be the first on  the
waiting list,  But we have found during
the last few months that nobody is bo-
thered there, You go to the Duty Officer,
The duty officer puts vou back to the coun.
ter. From the counter you have to go back
to the Duty Officer,  Of late, all M_Ps.
are being put to a lot of inconvenience.
I suggest that some system should bhe
evolved. Tf an M.P. goes there, he
should go straight to the Duty Officer and
the Duty Officer should complete all the
formalities.  We cannot keep standing
in the queue,

I am not asking for any special privi-
leges. It is just because of our parlia-
mentary duties and other duties we have
to travel so much. Tt is not possible to
reserve our ftickets in advance ~ There
is o declared policy that we should be the
firt  on  the  waiting list.  Please
ensure that we are not thrown about from
one person to another. The Duty Officer
says that you go back to the  booking
clerk, Then the clerk goes to get the
signatures of the Duty Officer, Both
seem to be ignorant and they talk in bet-
ween, Tt is absolutelv ridiculous. Some
clear-cut guidelines must be given,

I would also like to  state that the
working of the HAL which is feeding
aircraft to  the civil  sector, such  a&
Dornier, etc,, is not up to the mark. A
review will have ton  be done.  The
Dornier which is comirg  out of the
HAL costs about Rs. 7 crores whereas

world-wide it can he obtained for Rs.
3 crores, There must be a review
of the working of HAIL, Today. all

the aircraft should be going to the
HAY for their major servicing,  That
is not the case, They are not equipped

very well.
Sir, T would like to conclude by say-
ing tha there has been a deterioration
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furing the last few months in the working
»f this Ministry and especially after the
srounding of  Airbus-320, The  Civil
Aviation Ministry Seems have got para-
lysed with the grounding  The confi-
dence of the travelling public is at  the
lowest ebb.  There is a sharp decline in
passenger traffic, I will ask the  Civil
Aviation Minister to come forward  with
a plan to first decide on Airbus and also
on various other matters I have spoken
thout,

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Shri Kamal Morarka

SHRI KAMAL MORARKA
than): Sir. Civil aviation_. .

(Rajas-

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): You please continue after
lunch,

The House stands adjourned for
'unch and will meet at 2.30 PM,

The House then adjourned
for lunch at thirtyone  mi-
nutes past one of the clock,

The House reassembled after lunch
at thirty-seven minutes past two  of the
clock.  The Vice-Chairman (Dr, Bapn
Kaldate): In the Chair.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF CIVIL AVIATION
{Contd)

SHRI KAMAL MORARKA: Sir, civil
Aviation is one Ministry which in my
opinion, occupies a  unique-place
among all the Ministries in the Gov-
ernment. The reasons is that while in
India we find in different  sectors  of
the economy we are not able to pro-
vide the inputs—for instance in rail-
ways we cannot have track moder-
nisation, latest carriages or engines,
in the public transport system  we can-
not provide buses with modern ameni-
ties—this is one sector where the
country has gone out of way to provide
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the latest available aircraft for travel-
ling. In spite of the difficult financial
situation in the wisdom of the Govern-
ment, successive Governments, Air
Indin and Indian Alrlines, both have
been provided with the latest aircraft
comparable to the aircraft available
to any other airline in the world.
That is one feature which marks dis-
tinctively this sector from  other
sectors in India. The second feature
which marks it distinctively is that
the entire civil aviation has
within itself a very small area of acti-
vity. For instance, Civil Aviation is not
like railways which has 97000 kilorne-
tres throughout the length and breadth
of the country, What has happened in
the last five years is, suddenly there
has been spurt in civil aviation secior,
We have these two companies. Vayu-
doot and Pawan Hans about which
my friend Suresh Kalmadi spoke and
I will come to it a little later.

Apart from that, the total activily
is what? Air India has just about
12 Jumbo jets and about 9 airbuses,
total 21 aircraft. Indian Airlines has
if you include A-320, the total comes
to 60 or 61 aircraff. These are minis-
cule airlines compared to other air-
I'nes in the world. Ther is such a
big hullaballo and there is such a
high level of dissatisfaction  about
running the Airlines. At the outset
one thing surprises me and I want to
place on record ihat cdespile the mis-
management of the enlire economy in
the country by the orevious Govern-
ment the one sector which they
should have efficiently managed was
the civil aviation sector because the
Government was headed by a pilot
and there were at least half a dozen
professional pilots holding important
positions in the Government or in the
party. And I used to tcll my friends,
before you go at least get Civil
Aviation in order because no succes-
sive Government will ever De able to
have the distinction of having s0
many pilots on board. Yet [ find that
while they have gohe, noi only the
Air-India and Indian Airlines are in
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a mess, but they have created Vayu-
doot ang Pawan Hans and I am in
tota]l agreement with my friend, Mr
Suresh Kalmadi, and I do not think
I can lambast the grovious Governs
ment any betier than he has done,
What he has said, I do not coatrovert
that not much has besn done in the
last 5 or 6 months. That was {he main
substance of his argument But let us
analyse the entire Civil Aviation
Ministry one by one. I will come
last to A-320 becguse it has become 3
subject of lot of discussion. I have

. got a lot of daia on A-320 and one

line of action which Mr. Kalmadi
indicateq is worth pursuing, But 1
will deal with A-320 5 little later and
1 will discuss the various other coms
ponents of the Civil Aviation Ministiry.

First, let us take Air-Irdia. Air
India runs about 96 flights every week,
out of which 55 flights are to the Gulf,
The Public TUndertakings Committee
has gone into the deizils of the fare
structure of Air-India and to our
horror, we find that Air-India is
losing on all its routes to the Conti-
nent angd to the USA, yet Air India
ig earning a profit because of profits

on the G@Gulf route, thanks to our
workers.... ..
SHRI M, M. JACOB (Kerala):

Thanks to the workers coming from
Keralag and Tamil Nady who in most
parts are contributing that mioney.
SHRI KAMAL MORARKA . Thank
vou. Mr. Jacob, for giving me support.
The fact of the matter is ithat the
fare structure tqe the Gulf is dispro-
portionately high and Air-India is
making up its losses iIn the olher
sectors by profits in the Gulf Sector.
This matter was faken up by COPU.
It was discussed at length with Air-
India and from the COPU report, we
learn that Air-India doss not agree
to reduce the fares oacauze fareg are
fixed by IATA, fares are fixed bila-
terally. But the fact ig that the routes
to the Gulf are operated only by
Air-Indija. So, there ig nmo competition.
Wherever there is competion—like
Bombay-T.ondor, or Bombay-New York
or other sectors—Air-India with those
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competitive fares is not able to earn
because itg cost structure is high, its
inefficiency js there, I is not able to
earn money, And yet to show profit
with the overheads which are already
there, since the Carporation is already
functioning, the easiest thing is to
have more Gult flights and higher
fare structure. So, we have 55 cut of
98 fiights at disproporticnately high
fare structure to make up for the
losses in the other sectors, which is
a very unhealthy state in which Air-
India ig today.

Now what is the solulion? One solu-
tion can bhe expansion of the fleet.
Air-Indiz must go in and starr coms
peting with the other aiwrlines in the
world. Now this is a decision which
cannot be taken lightly because air-
craft are costly. Over the last ten
years, what has happened is that in
steaq of adding one or two aircraft
every year, which ig what prudence
demands and whieh is what Swiss Air
or Lufthanss does, Air-India had no
investment programme for g number
of years, And suddenly they have
ordered a whole bunch of aircraft.
Three years ago, the new Managing
Director found that in one Year he
hag to provide so much depreciation
and interest charges that Air-India had
gone into red. All the explanations
can be given. but the fact remains
that Air-India insteag of running as a
commercial airlines in the interna-
tional competitive markat in which it
ig placed, is functioning like one of
those Government Departments which
hag a monopoly. Unfortunately fer
A'r-India, it does not have a monopoly
like the Indian Airlines, Air-India is
functioning in a world market. All
Alr-India  performance indicators
shoulq compare favourably with Swiss
Air Lufthansa or British Airways and
other comparable airlines.

The question of IATA is there. The
International Air Transport Associa-
tion regulates the fare structure Now,
Sir, most of the airlines in the world,
like Singapore Airlines on this side
or the various American airlines on
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that side have all gone out of IATA
because in a competitive market they
firq the IATA structure is bringing
the business down. Bui Air-India
sticks to {he membership of IATA.
On enquiry, they will tell you tihat
Air-India was the founder member of
IATA. Sir, we are in g competitive
economy. Air-Indig js a commercial
airlines. You cannot have the senti-
mental argument, You might have been
a founder member of IATA., What you
have to examine today is a cost hene-
fit ratio between membership of IATA
or quitting JATA. Ang all calcula-~
tions will sow that probably a time
has come when Air-India must quit
IATA, If Air-Indig js out of 1ATA, it
Air-India has its own fare structure,
-f Air-India has its own bilateral ar-
rangement with various countries they
can have a structure in which  the
routegs are moOre profitable and Air-
India's losses from the nternational
routes can be reduced. At any rate,
Sir, the Gulf fares need to be brought
down, If Air-India cannot make a
profit on other routes, it has no reason
to charge t0 workers a higher fare. 1
request the Governmznt [ request the
Civil Aviation Minister to set up a
small task force of people who know
these fare calculations. There is no
use seiting up a commiitee of people
who do not know this subject—
this ig a highly technical subject. But
Bombay-Gulf. Trivandrum-Gulf fare
have to be brought down to an inter-
nationally acceptable level. Now, that
means Air-India will resist it as it is
bound to because it wil]l lose revenue.
But it is a matter in which Air-India
cannot have a say. It is the Govern-
ment which is going 10 fix ang if the
Government fixes the fares bilaterally
with other countries and if Air-India
has to function in 3 competitive en-
vironment, then the input ang the
fare ghould be equitable. If Air-India
has been given the latest aircraft, if
they are having their own union agree-
mentg with the pilots, engineers and
other stat? them is np reason why
Air-India should charge a fare dispro
portivnatelv high compared to other
qirlines,
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The other factor of Air-India, T must
says, is that to my dismay I find that
instead of paying attention to  all
these matters Air-India is doing two
things. One is changing its logo, design,
and colour, Now, though wunder the
autonomy of a  corporation they can
do anything, I thought that Air-India
s an institution which has been there’
since Indspendence and its logo—the
Centaur and the Maharaja—have  been
known worldwide, It is a totally uni-
maginative change, whoever has thought
of it.

SHRI DIPEN GHOSH (West Bengal):
Their American boss!

SHRI KAMAL MORARKA: Whethe:
it is the Aijrlines Board or some-one in
the Civil Aviation Ministry, it is, totally
unimaginative, With the amount of
money they have Spent on it, the new logo
looks like the Korean Air-lines’, First 1
thought that the symbol was the Ashok
Chakra. Later I came to know  that
it is the sun, 1 don’t know since when
India’s logo has become the sun,

SHRI VISHVIIT P. SINGH (Maha-
rashtra); Suryavamshi!

SHRI KAMAL MORARKA: Japan is
the land of the rsing sun, India, 1

think, is the land of the rising s-o-n
but not s-u-n. But 1 don’t understand from
where this sun has become the logo of
Air-India,

SHRI VISHVIIT P. SINGH: We be-
long to the Suryavamshis!

SHRI KAMAL MORARKA: Such uni-
maginative things are being done,

Now, on service on board, after all,
what do the passengers want? Passengers

want, first, availability of seats on the
flightt When ome rings up, somebody
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should respond and give him a  seat.

Second, they want punctuality, The flight
must leave on time and reach on time,
Otherwise the whote idea of air travel
goes shut, Third thzy want decent service
on board. Instead of concentrating on
these issues, we are concentrating on
logo, furniture and, T don’t know, what
not, The fact 5 Air-India’s punctua-
lity is the worst. All international  air
travellers will tell you that the  worst
things about Air-India is that its flights
never take off on time, there is a delay
of six to eight hours and sometimes the
flights take off the next day, Unless you
first rectify this how are you going to
make progress, how is the commercial air-
line going to come up?

Now, the ground service; If you are

in London or New York and you ring
up any other airlines you  will  get
an immediate response about availa-
bility of seat, booking, everything. You

ring up Air-India, Nobody will pick =
the phone and, if the girl picks it up, she
is downright rude and you are reminded
that you are back in India, Now I do
not understand why the Air-India manage-
ment, cannot improve it. In my opinion
the only disincentive for the Air-India
management to do in all these is  that
it can fleece the Gulf consumer, They
have got one golden  <chicken in hand
which they can always fleece for all their
mistakes in international flights, So, Sir,
the first thing for Air-India to do is to
put its house in order. A fleet of 12 to 20
aircralt can be run by any average per-
son—no great management skills are re-
quired, Of course, over the years the
employee aircraft ratio has gone up, The
employvee-aircraft ratio in Air-India is
such that the employees per  aircraft
are far more than those in other airlines,
Now, this is a problem, which has deve-
loped over the years, How are we going
to solve it? You sit down with the
unlons, There is no other answer, This
is a democratic country, You need to
understand all these things, You sit down
with the unions and slowly the ratio can
improve. It cannot improve in one day.
You will have to sit down with the
unions and Solve this problem  But
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unless you improve your employes-air-
craft ratio. unless you improve your entire
functioning and make it comparable with
other international airlines, [ am afraid,
wur-India  will be a subject of discussion
in this House, Some years they show
a Rs, 40-crore loss, The other year they
showed a Rs. 55-crores profit Now  no-
body can understand these figures, If
you go into the figures, you will find that
part of that profit i a  “non-operating
profit”  What is a non-operating profit?
This terminology is unique to our country.
If you go to UK, or the TUS.A. the
company do not have gperating and non-
operating profits.  In India all public
sector undertakings show  non-operating
profits.  If you take away the non-ope-
rating profit from their total profit, most
of the public sector enterprises will start
showing losses, This year also the non-
operating profit of the Ajr India is quite
substantial,  What is a  non-operating
profit? Fither they have some money
which they put somewhere on interest or

by changing the financial pattern by the
Government of India on a loan instead
of 12 per cent interest they are paying

6 per cent interest, Those are all account-
ing juggleries, It may be a legal jug-
glery, but jugglery all the same. Let us

concentrate on the operational aspect,

1 feel that an airline like the Air India
with a small fleet of 20 aircraft can be
put in order provided the Civil Aviation
Minister takes a strict view, and enjoin
upon the Managing Director “‘Please show
me the comparative figures of  other
airlines in the world and tell me what is
About the LLA.T.A,
th: TAT.A. About the employees,
ciss with them,

holding you” quit
dis-
You want more air-

craft, come on, you plan. If you have
got the traffic, surely buy more
What is the problem as long as you are
carning money and repaying for the same?
The Air India now can be put in order
only if the Air India understand that it

is functioning in a competitive world.

4 M
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~ow  Sir | come to the Indian
lincs.  The Indian  Airlines,
to the public view, if you objectively
analyse the Indian Airlines, frankly
the Airlines is not doing so badly, The
problem  with the Indian Airlines s
that the ground crew, the ground staff
and the ground facilities are very bad.
What irritates the passenger is that he
will never know that the flight is
delayed.  You ring up.  They will say
that it is on time, You go to the
airport.  Then you will know that it
is late, The airport facilities are under
the Arrport Authority, [ will come to
that later.  Then there is  the reserva-
tion system, If an average citizen wants
to go and buy a ticket, at least one hour
it will take for him, Paying the money
and buyving a ticket should not take more
thun ten minutes,  These are very ele-
mentar. things, It amazes how such
intelligent people like the Managing
Director or the General Manager of
the Indian Airlines cannot see  this,
If T ring up and 1 am getting the phone

Air-
contrary

engage | all the time. ~canw’t they have
more lines?  This does not require in-
telligence. It is just common  Sense,

Improve your Service, You are charg-
ing the passenger Rs, 1,500 from Bom-
bav to Delhi. Can’t you tell him that the
flicht is on time? Can’t you deal with
him in a civilised manner? What the
Indian Airlines needs is a total reorien-
tation of the attitude, That is where, T
think, the passengers are having trouble

with the Indian The Indian
Airlines staff is not oriented to passenger

Airlines.

"
service, ~ They kmow,  they are fully con-
scious of the fact that they have mono-

poly.  You have nowhere else to

g0,
You have to depend on me, I am sitting
at  the counter. | tell you that,
the flight is on time You have to  be-
lieve me,  After ten miputes if T  say
that it is late, you have to believe me.
You have no other alter native. You

huve no other airline. The Indian Air-
lines has a problem that can be described
as the human relations or the industrial

:. lations problem,
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I cannot do better than to quole
Mr. Mohan Kumaramangalam  who
was Chairman of the Indian Airlines
and later on a Union Cabinet Minis-
ter, g person whom I told in very
high esteem, He was a man with
great foresight. He had prepared a
paper which has been printed in  full
in “THE TELEGRAPH,” He had pre-
pared the paper as the Chairman of
the Indian Airlines in 1971, in which
he has said that within 15 to 20
years this Airlines would become un-
manageable if certain thingg were not
done, I would quote only one para-
graph. It is a long paper, He says:

“Finally, there 1is a question of
promotion ang  selection, This  has
been  very badly neglected in the
past, and we are now taking steps
to improve it. Selection for higher
posts must be strictly on the basis
of merit, Ang training must be
continuous with particylar atten-
tion being paid to officers whose
potential for growth is recognised
and clear”

Before that he has dealt with the
fuel problem and wity the union pro-
blem, there being different unions
for gifferent categories of staff. The
sum and substance o©f what Mr.
~Kumaramangalam  has said at that
time is that the work practice in the
Indian Airlines are saoch, and the
trend of the relationship between
the Comoration and th, unions is
such that the flight safety would be
endangered, the maintenance of the
aircraft would be endangered and
that the corporation would not be
run successfully if this trend woul
continue.  Unfortunately, and it is
ironical. Mr. Mohan Kumsramangalam
died in an TIndian Airlines plane
crash in 1973, Between 1973 and now
there have been repeated mishaps.

The fast one has been widely dis-
cussed in this House, bui the fact re-
maing that the Indian Airlines iz #n
example of sloppiness an sloth.
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They have 61 aircraft; they have a
networn of fights throughout the
country, they are carrying lakhs of
passengers. 1 don't think the fares
are low, But the fares are periodi-
cally revised. So, Commercially
there is no reason why the Indian
Airlines should do badly, but an atti-
tutional change is required, Unfortu-
nately it is a very difficult task. It
is easier said than done, In the last
five years, I think we have made a
further mess. My frined, Mr, Suresh
Kalmadi, hag objected, in a way, to
the remova] of the Chairman, But
the Chairman had resigned. He was
not ask:d to go. Frankly T  dont
think a Chairman from  the private
sector makes any semse ip the Indian
Airkines or in Air-India. Historically
Mr. J. R. D. Tatg was the Chairman
of Air-India., There was a historical
reason for it. He is a unique per
sonality. He wuas the first commer-
cial pilot in India. But, later on, to
have gn industrialist ag Chairman of
Trdian Airlines or Air India without
any executive power as it should be
—You can't give them executive
powers—and » Managing Director to
repart tg them, ig a model which is
totally alien and is of np use,

SHRI SURESH KALMADI. That
is why they have not appointed a
Chairman.

SHRI ARIF MOHD, KHAN. We
have zppointed the Chairman.

SHRT KAMAL MORARKA: T am
fully in agreement withy Mr. Kalmadi
that 2  decision should be taken on
what=v=r  pattern you want to have.
I recommend tn the Civil Aviation
Minister that a person like Air Mar-
shal P (. Lal, would be the right
answer 1o bring the Airlines back
into  proper gear. There was a time
in 1973  afier  the crash in  which
Mohan Kumaramanoalam  died.  when
Ai- Marshal P, C. Lal had tn take
a  verv toueh line with the unions
T am one of those why believe that



Digeussion on the
working of

management and unions do not necessarily
have contradictory interests. The interests
look contradictory, but actually their work
is complementary. With a little wisdom
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and understanding ;. work pattern can be
built which can have a successful com-
without
endangering the passenger safety. I think
a time has come when Indian Airlines has
to be headed by a person who is a no-

mercial running of the Airline

nonsense person, who is a tough person,
but also a humane person. He can deal
with the unions in = manner that all
the practices are to be improved. If the
working conditions or the conditions of pay
and all that are tc be properly looked
after, then discipline of a higher degree
will have to be enforce than what obtains
in other sectors of the economy. I say this
because flight sefety is involved, When the
pilot is in the air, he is all by himself.
It is unlike a trajn where it can stop
and take help. Here he cannot do any-
thing once he takes off. Therefors, what-
ever he has to do. he has to do before
taking off. In the Indian Airlines, if you
collect
that
bet-
Division and the

go through various articles and

information, the fact of the matter
you will find is thay  the rapport
ween the Engineering
pilots has totally broken down. In A-320,
for instance, the =sngineers were not pre-
pared to sign the =aircraf; for taks off.
of four hours, five
Even today

if you speak to the pilots, they have all

There were delass
hours, six hours, eight hoars.

grievances against the Engineering Degart-
ment. You talk to the engineers; they will
say maintenance and spares are not there.
Thus the Indian Airlines, to put it in one
word, is badly managed. It is suffering
from bad management. Bad management
is a disease which any corporation can

get, To get out of a bad management,

|
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vou do not need moré aircraft you don’t
need different technical equipment. What
you need is first class human material,
Unless the top person in the Indian Air-
lines is a competent person, I am afraid,
no Civil Aviation Minister will be able
to solve the problems of the Indian Air-
lines. What is happening in the fndian
Airlines today? In the case of Deputy
Operations Manager, 21 people have been
promoted, but not more than five are
competent. What will happen then? There
will be demoralisation in the ranks, Mohan
Kumaramangalam had saié in 1971, that
promotion of higher officers should be
on merit because there lies the key to
the morale and functioning of the Indian
Airlines. Unfortunately, in the Indian Air-
lines there are 650 pilots. Today, the
Deputy Oper;tional Managers, many of
whom are pilots, themselves feel
that some of them are alright, but others
are totally appointed out-of-turn because
of some influence or some other considera-
tion. Now, Sir, in any corporation, if pro-
motions and appointments are done with-
out merit, the organisation goes down,
more so in an Airline. In the Indian Air-
lines unless the Chairman and MD ap-
pointed is one who understands aviation,
hierarchy and management, I am afraid
Indian Airlines problems cannot be solved.

Having said that, the other problem of
flight safety deals with the National Air-
ports Authority. There are two organisa-
tions—one is the National Airports Autho-
rity and the other is the International Air-
ports Authority. »

3.00 P.M.

The International Airports Authority cf
India is supposed to look after four air
poris Bombay, Delhi, Madras and Calcutta,
Now in the objects for which the Amtho-
rity was set up, they are supposed to look
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aiter the terminal buildings, the run-way,
the cargo complexes, the warehouses and
all equipment and building ancillary to
the terminal building. Now Sir, so far so
good. The International Airports Authcrity
is showing a profit. I do not undersiand
because the landing charges they are charg-
ing are one of the highest in the world.
So after charging this kind of landing
charges, they show a profit. I do not think
an Authority like TAAI has to be judged
on profit. It has to be judged whether it
has been able to do the job, keep these air-
ports in proper conditions as per inter-
national standards. So on that account it
will fail. Even the airports at Bombay,
Delhi, Calcutta and Madras—I think Mad-
ras is by far the cleanest airport—but the
other airports are far below international
standards. So if the TAAI wants to do
some service to the couniry, they, must
compare the airports with similar airports
in the other parts of the world with the
same volume of traffic and they must do
whatever is required. If investment is to
be made then, they must come forward
and invest. But what distinguishes the
National Airports Authority from IAAI
is while they have the same functions with
respect to all other airports in India other
than Bombay, Delhi, Calcutta and Madras,
there is onme area of activity which had
been additionally allotted to the National
Airports Authority and that is the air
traffic control, Now, this is the biggest
mystery as far as T am concerned. T do
not understand how National  Airports
Authority which is supposed to look after
the terminal building and the ancillary
should get into this technical area of air
traffic control. Before the National Airports
Authority came into being surely, air traffic
control must have been under some autho-
rity. may be DGCA. 1t should remain with
DGCA. There is absolutely no justification
for transferring air traffic control 10 the
National Airports Authority. Sir, here in
lies the crux. the passenger safety angle.
What has happened is, over the years all
the airports need more and more naviga-
tional aids. Sir, last year T had put a
question on this. The then Civil Aviation
Minister, Mr. Shivraj Patil was kind enough
to tell us that they required Rs. 800 crores
to medernise all these air traffic naviga-
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tional aids. In reply to my supplementary
he said “We cannot afford Rs. 800 crores.”
Now, Sir, we can afford Rs. 2000 crotes

to buy A-320s and we can afford another
Rs. 1000 crores to buy other aircraft and

we want to be stingy when it comes to
navigational aids! Now, Sir, there cannot

be anything more apprently, foolish than
this proposition. I had a little debate with

him during Question Hour to which he
only said “I can reply to the questions of
the hon. Member but noi to his sound
and fury.” There ended the matter. But
the fact remains that the Civil Aviation
it details of the
navigational aids as worked out by the

Ministry has got with
Tata Committee. I recommend to the
Civil Aviation Minisier, please take the
Tata Committee seriously. They have made
detailed analysis of what is required at
what airport and what level of instrument
landing systems are required. I am happy
that the present Civil Aviation Ministe:
told us that category-1I ILS is going fo
be installed in Delhi this year. But then
Kalmadi has made a relevant point Inier-
national pilots—it is a talking point with
them-—have started thinking that flying to
Bombay and Delhi, leave aside other air-
ports where they don’t come is a hazatd
because international standard navigational
equipment is not available speciallv when
monsoons are coming. In monsoon, Bom-
bay is a difficult arca to operate. In winter
there is fog in the North and in summer
there are duststorms throughout the
hinterland in India. You can say Indian
weather conditions are good compared to
the West but India has its own peculiar
problems in weather conditions. In mon-
South is a° difficult

zone to operate for a pilot. Now, Sir.
without navigational aids, people do not
know because these don’t come in the news-
papers. There are such airports. You ask

soon, the entire
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any pilot who flies to Mangalore,
What is the mnavigational aid availa-
ble there? By practice Indian pilots
are very gpod. He knows that after
he sights th: Light house, he has to

turn 90 degrees and he will come to
the ran-way. The then Prime Minister
talked of going into the 21st century but
this navigational aid is of 19th :entury.
This is bush flying by visual sight. The
Airbus Industries has the temerity to say
that to tell our plots to fly A-320 is like
telling a camel driver to Jrive a Mercedes
car.

Sir, I can say with all the emphasis
at my command that with the niggardly
navigational aids available in India, the
Indien pilots are doing an excellent iob.
It is a nerve wrzcking experience for
them to fly with the given aids that we
have. They have the most modern aircraft.
There is no problem. A-320 might have
develoned some problems. But A-300 and
Boeing 327 are good aircraft. But there
is no use of the good aircraft if the air
treffic control doee nnt give them the co-
operation. I know of pilots taking off {rom
Bombayv to Calcutta. They go through the
air traffic control as per the system for
the weather report. Suppose a pilot is 10
fly to Calcutta, The communication sys-
tem being what it is, you give him the
weather report at the last moment and
by the time he lands in Calcutta. the
weather report is three hour old. In these
circumstances, it is a trying time, it is a
totally avoidable tension and stress that
we are creating for the Indian pilots. With
a little effort on the part of the air traffic
control a lot of things can be changed. Of
course, you have to give them modern
equipment, If Rs. 800 crores are required—
1 am sure it would have now become Rs.
1000 crores or Rs. 1200 crores—I request
the Civil Aviation Ministry to  borrow
that money, to get that money from any-
where but to install the latest aids that
are required for the smooth functioning of
the aircraft. There is no use making in-
vestment in aircraft without a correspond-
ing investment in the navigational aids.
This is as far as air traffic control is con-
cerned. You must give it a serious thought.
The COPU has recommended that the
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air traffic control should be shifted from
e National Airport Authority .0 the
DGCA. I am sorry that all Ministries =nd
all Ministers, once they take a stand, do
not want to change it. National Airports
Authority is ill equipped and the present
Chairman of the National Authority. afier
the disaster of A-320, has gone on record
to say that the instrumentation landing
system in India is a luxury. With this
kind of a gentleman at the head of the
National Airport Authority, God save the
pilots and the passengers. I request the
Minister to transfer this activity to the
DGCA. The DGCA itself requires a lot
of improvement. But on that, I will come

later,

Having dealt with this, now I come to
the two airlines, Vayudoot and Pawan
Hans. Mr. Kalmadi has dealt with them
at length. Both these were made in a
hurry., The enthusiams of the pravious
Prime Minister, T share. He wanted India
10 be modernised. He wanted India to be
connected by air thronghout the country.
But everything has a system. Within the
Governmental functioning, the way Vayu-
doot is being run, even the private sector
cannot run with that kind of total lack
of regimentation, If the idea is to allow
retired pilofs to join active service at &
lesser salarv. if the philosophy of Vayudoot
is to employ pilots, hostesses and ground
staff without allowing them to join a
union, I do not know how it will fit in
the overall national framework. it does
not. Even sections of police have been
allowed to have a union now. So I do not
undestand how you can stop the Vayu-
doot employees from having a union. Be
that as it may, if at any stage, the Go.-

ernment fecls that we should go in for a
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small feeder airlines, where the costs
should be lower, please allow retired pilots
to open a ccoperative. Let them do it them-
selves. The Minister has announced open-
sky policy. Please suspend the Vayudoot
service and leave it to the open-sky. Whe

I say open-sky, I do mot mean private
sector, I do not mean business houses,
but I mean cooperatives of pilots. Let
pilots get together. Give them the aiicraft
on lease. They themselves will control costs
and they will themselves see the safety
angle. I do not know what the imperatives
of having air connections throughout the
country are. 1 do not think the country’s
development is at that stage because there
are routes of Vayudoot where the load
factor is 7 per cent, 10 per cent, 15 per

cent. I do not think the number of Vayu-
doot services can be curtailed immediazely.
But if the Government at any stage thinks
that Vayudoot is essential and air con-
nection has to be there, firstly, it should
be revenue neutral. You have no business
to give air connections at prices cheaper
than costs. Vayudoot, for the first three

years of its existence, did not havg a

balance-sheet. 1 raised it in the House, 1t
a private sector company does not presert
its accounts, its annual accounts, within
Six mopths after the year closes. then the
directors are prosecuted and a criminal
prosecution is launched by the Company
Law Board. But here is a public sector
undertaking answerable to Parliament and
it refuses to have its accounts audited for
'three years, for five years, and 50 on and,

at the same time, it will present certain
figures. This year they are expected to
make a profit of Rs. 73 lakhs. After soms
time, they correct the figures to six lakhs
and by the time the final figures come,
we find that there has been a loss of
Rs. 1.84 crores after a subsidy of \Rs. 6
crores, which means that the loss is ot
the order of about Rs. 8 crores. Now, I
do not understand how in a public sector
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corporation such things can be allowed.
I am not interested in the individual who
is running the Vayudoot. But the point
is that either the Vayndoot should be
wound up or its services Should be drasti-
cally curtailed or, in any case, it should
follow the norms. The pilots, the engineers
should have
unions. Why should they mnot have
unions? What kind of a logic is that?
You charge whatever you want to charge

and the other employees

from the passengers. But, if vou think that
it is uneconomical, then don’t run it. Or,
if it is such ap essential activity that the
Government has to give subsidy and run
it, then come to Parliament and say that
you have to give so much subsidy to the
Vayudoot. But the present functioning of
the Vayudoot is entirely non-commerciak
unaccountable and is absolutely irrecon-
ciable—it «cannot at all be  recon~
ciled—with any functioning of a Govern-
ment department or a public sector under-

taking.

Then comes Pawan Hans, Mr, Suresh
Kalmadi, I remember—unfortunately, my
memory is good--jn 1985, had asked a
question in Parliament as to whether the
Goverhment was goitg to buy Westland
helicopters, whether it had come io the
notice of the Government that ihe heli-
copter was bad and that England was 1y~
ing to dump it on us. At that time, Sir,
he was not in the Congress (), but in the
Congzress (S). The Prime Minister replied,
“Wsz are aware of it and we are not

going to buy this.” But, within a year, the
Government buys this helicopter. Twnety-
one helicopters were bought and were tired
on the Rolls-Royce engines in spite of the
warning by no less a person than Mr.
Suresh Kalmadi. But, in spite of that,
they bought them. Now, 21 helicopters
they bought in 1986 and the moment the
helicopters came, within a few weeks, the
engines started giving trouble. The manus
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facturers said that at least 2 thousand fiy-
ing hours the engines will run trouble frec
before we have got to do anythinz. But
within the first two or three years--von
just see the record—there 15 a snag every
49 hours, Instead of rumning without any
trouble for a thousand hours, there is a
snag every 49 hours! Also, there is an
engine replacement every 300 hours! Within
two or three years. 63 engines have been
replaced! The total stock of extra enginzs
they had got exhausted. Of course, you
can go on lodging your claim on that
party. But what about the amount of
colossal loss apart from endangering the
lives of passengers? After the Vaishnodevi
incident, T had raised a Special Mention
saying that it should be grounded. No,
it was not done. The system was such
that the Special Mentions were not <o
special and nobody bothered about them.
Nobody bothers about them. So, they car-
ried on with that helicopter functioning
and again there was the Kohima crash.
In the meantime, 21 helicopters were
bought from France, the Dauphine heli-
copters, and one of them went jnto the
sea near Madras. You had three helicop-
ter crashes. Now. a decision was taken
to ground the Westland helicopters and
¥ hope they are grounded. But the main
source of income for the Pawan Hans
is the ONGC and about Rs. 23 crores
or something like that they are ¢ gat
from the ONGC evrey year. We also flew
by that. T was a member of the COPU
and we flew in one of the Westland heli-
copters and the pilof told us, contrary to
the newspapers reports, “Tt is quite safe.”
bur we were all picking till we went and
came back! But the «guestion is about
Suving 21 helicopters.

26s

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): You had to thank God!

SHRI KAMAL MORARKA: T am a
~recular person and, as a secular person.
T was remembering all the gods!

With regard to a company like Pawan
Hane, again it is the same gquestion.
whether we need it at all. If the ONGC
Tequires, they can buy. Why have a com-
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pany under the Civil Aviation Ministry?
How many private people are willing to
charter your helicopters? But, in your wis-
dom. if you take a decision and say, “No,
no. The country has come to a stage where
helicopters should be there”, at least, for
heaven's sake, have the right type of heli-
copters, have the right machines and have
the right system. How can you play with
It is
again a scandalous situation. There is no

people’s lives and public money?

use my taking the time of the House. No-
body was talked more about this scandalous
situation than Mr. Kalmadi himself. If it
i a scandalous thing, it should be scrapped.

There is a very important point raised
by My, kalmadi which is that the Manag-
ing Director of Vayudoot appears to have
good relations with the Civil  Aviation
Minister, with all the Civil Aviation Minis-
ters. It is a very simple thing. T do not
know whether you have gone into the his-
tory of this, The moment somebody takes-
over as the Civil Aviation Minister, Vayu-
doot starts a flight to his constituency!
Mr. Moti Lal Vohra became the Minjster
and there was a flight to Raipur! Whether
there is enough traffic load or whether it
is economical or not these were not con-
sidered, Then, Mr. Shivraj Patil came and
there was flight to Nanded and Latur!
Then Mr. Bansi Lal came and there was
a service to Hissar! So, it is very simple
The
Ministers also are carried away by this

technique, but with public money.

gesture. Therefore, my specific request to
Mr. Khan is this: Please save your consti-
tuecy from Vayudoot!

One of the other important aspects of
the Civil Aviation Ministry, which 1 will
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deal with very quickly, is the Hotel Cor-
poration of India. Now, the HCI was
started as a subsidiray of Air-India and
the idea was that both the business:s are
complementary: Travel and hotel accom-
modation. The world over, all the airlinss
have got a hotel chain associated with
them. Now, in India, it was not unecessary
because the ITDC was already a Govern-
ment company and Air-India too. Now,
Air-India and ITDC could have comc to
some arrangement with each other. But it
has not been done. Now, we find that
last year there was a talk of either merg-
ing the HCI with the ITDC or privatising
it. This is a new word in the Indian dic-
tionary which I am totally against. My
friend. Mr. Suresh Kalmadi, asked whether
the HCI is to be given to any private
company. The solution is very simple. The
HCI has got four or five hotels and they
should be handed over to the ITDC. Bul
again the same problem: at what price?
The ownership and the management
should be handed over to the ITDC and
they should be merged into one. Both the
Corporations should be merged into one.
The five hotels of the HCI should be merg-
ed into the ITDC which is running about
30 or 40 hotels. Whether it is running
propetly or not is the business of the
Tourism Minister and the Civil Aviation
Ministry need not worry. I think it is a
prudent and sensible decision to hand over
the HCI. Instead of making it a subsidiory
of Air-India, make it a subsidiary of the
ITDC; let them be merged, the HCI aud
the ITDC. I think the Minister will take
note of this. Without casting any asper-
sion, T would like to say here that every-
where there is vested interest.

SHRI DIPEN GHOSH: More delay in
the flights means more profits for the
hotels because the passengers are shified
to these -hotels!

SHRI KAMAL MORARKA: Now, the
ITDC will say, “We don’t want these hotels
because we have to spend a lot of money.”,
But it should be really with the ITDC
and the Government should take a decision
to hana over the HCI to the ITDC. The
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simplest solution for the Civil Aviation

Ministry is to get rid of the Company.

AN HON. MEMBER: Should it be given
to some private people?

SHRI KAMAL MORARKA: No, no;
nevar, I think this matter should be debated
one day in the House.

Mow, the last point is about the DGCA.
itself, It is a techmical body. Unfortuna-
tely. iy was without a head for some time.
Mr. Kalmadi has been making serious
allegations about the DGCA being without
a head and I do not know whether they

have appointed a DG.

Government should be careful. DGCA
is a technjcal body. It is supposed to con-
trol the aviation in India. It should be
like the Auditor-General. It should be
above everybody. So the DGCA should be
a person who enforces strict safety stan-
dards, no matter which aircraft, no mattsr
which airline, no matter who, because he
s ¢ technical authority. He should be
strict with the Air Traffic Control. He
should be strict with Indian Airlines In
fact, he should not be under the Cuvil
Aviation Minister also if you ask me. The
DGCA should be some sort of a gaasi-
judicial authority who should be strict with
all the aspects. Unless you do that to

safety standards, .

i W Twa wlg L(faEw)
FE  wfaurr fFwT aew I
v & faur Jare Ag E 0 mWOEr
TR ¥ wite s9% g faw e
ary  fEer G gE  fRar @
¥ AR O FT AT &)
WIEE T-320 ATSS &0 @R, SN0
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T FW AT FER F OAA A GT I
foar. .. .. (=uFeT)

SHRI KAMAL MORARKA: 1 must
thank you for reminding me about A-320.
LRI S T o B B S G -
afam 2 @ 5 TER TEwR
T four ) w9 enfymme &1 Qe W
AR AFA (smagm)

AT CAT XAN A ¢ WA
AT . WOET AT ATRY ¥ U
A 2TRET I gER 3w
L ® & W O S ouw T, G
At & wit T W W wET

H 1 e JUET C THAT T ST
7§ zoar & wEn 5 enfiee &
TR K R FAT o ¥ ogEe
T IF AT ATET A I 2
TAFT HE FGL AN T ) zATET §
Hg FHATZ |

Cn the guestion of DGCA I would re-
quest the Minister to try and make it into
a body above the normal run of buieau-
cratic pressures or political pressures. You
must have to do that. If you have an
open-sky policy. a lot mare aircraft will
come into the country, a lot more small
operators will be there, all under the con-
trol of the DGCA. Therefore the DGCA
should be a strict body. Take the Banga-
lore aircrash. My friend, Mr. Trivedi, the
other day made a special mention about
it and sajd that the last fitness certificate
to the Bangalore runway was givan in
1961. The certificatz has not been renewed
for the last 28-29 years. This is DGCA’s
responsibilitr. They should close the zir-
ports which do not renew their certificates.
This they carnot do so long as they are
also one of the bodies under the Civil
Aviation. Tt should be made a quasi-judi-
cial body answerable to nobody excapt,
may be, to Government itself in any man-
ner whatsoever.

Thed finally about A-320...
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SHRI JAGESH DESAI (Maharashira):
Air taxis,

SHRI KAMAL MORARKA: Air taxis!
I do not know how the whole scheme is

going to come about. We should be cae-
ful. With the amount of foreign exchange
involved, who are the people who are
going to run it? I do not know who would
= ip a position, whether there are any
ople in a position to charter aircraft.
It is more a bookish thing. But if you
are allowing aircraft to come out of
NRIs monoy and it is going to be used
for things like aerial spraying, then I don’t
mind, if it is not going to come into con-
flict with Indian Airlines. For that you
must see what we are going to do; other-
wise, it is going t0 harm your own func-
tioning. As it is being said in some circles
that you want to have an open-sky policy.
then we will one day have a parallel Indian
Airlines in this country. It is not possible
in Indian Airlines. With the amount of
investment nceded for it, no private party
And it is
1S going to come

in [ndia can do it. not desir~
able if it

NRYI's money. It will go against your In-

out of

dustrial Policy Resolution. It is a major
Cabinet decision which the Government
should take on its own and make up its
mind. As things stand today the open sky

cannot be all that open.

Finally coming to A-320, I am Surprised
and this is the only issue on which 1 am
surprised. at the reaction of Mr. Kalmadi
that the country is Iosing Rs. 2 crores by
grounding it. T congratulate the honourable
Minister for taking a decision to ground
this aircraft. One discussion has been going
on about bypassing the Indian  Airlines

Board—autonomy to the public s>ctor,
autonomy to the financial institutions. Now.
frenkly I am finding a little difficulty  to

digest all this. The Indian Airlines Board
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should be autonomous. It should be
autonomous in running its own affairs.
Now, somebody leaked a document that
a meeting was held in the Prime Miaister’s
office where it was decided to buy A-320
and immediately there was an uproar in
the House which amused me. If I would
get up and ask, What is wrong with ihe
Prime Minister taking a decision? The
Prime Minister is not an extra-constituticaal
authority. If the Prime Minister doss not
take a decision to buy an aircraft for Rs,
2,500 crores, who will take it? Special
Assistant to the Prime Minister? But they
have no such guts. Their problem is en-
tirely different. The moment the ex-Prime
Minister’s name comes they start feeling
that the word “Rajiv Gandhi” is unparlia-
mentary! (Interruptions) Bverybody stands
up and starts shouting. T don’t undersiand.
And the same argument is being put, that
you bypass. I congratulate the Civil Avia-
tion Minister for grounding the aircraft,
for grounding the aircraft you don’t go
-by is only the opinion of the Indian Air-
lines Board. The Indian Airlines Beard
will say: we want to run this aircraft be-
cause we are losing Rs. 2 crores a day.
But the Minister is answerable to the
people of India. If the aircraft is ansafe,
we can say: we will not run it, we will
make a loss. go to hell! So T don’t under-
stand this, (Interruptions)

SHRI JAGESH DESAI: Give compen-
sation to the Indian Airlines. (Interrup-
tions)

SHRI KAMAL MORARKA: Jagesh-
bhai, you know. As far as the public sector
accounting is concerned, the way Vayudoot
does mot present accounts, . . (Interruptions)
Supposing the Indian Airlines for grourd-
ing one... (Interruptionsy It is a country
of 80 crores you are running, If the Minis-
ter or the then Prime Minister is not
prepared to take responsibility, he should
quit. I do not understand this drama, For
grounding A-320 do you think that Indian
Airlines Board will do suppose they say,
we, I will not do? What are you going to
do?

SHRI SURESH KALMADI: There is a
set procedure all over the world for ground-
\
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ing an aircraft; all over the world there is
a procedure. The D.G.C.A. is the authority
to ground the aircraft. I sajd that it was
not a technical decision; it was a political
decision taken by this Governmeat.

SHRI KAMAL MORARKA: He is talk-
ing about the world.

SHRI DIPEN GHOSH: If the Prime
Minister has a right to buy a certain air-
craft, the Civil Aviation Minister has a
right to ground the aircraft. (Inferruptions)

SHRI KAMAL MORARKA: I am not
agsinst the argumemt of Mr, Kalmadi. 1
amp not disputing. There is the Federal
Aviation  Authority in America; they
ground anything which is below the {schai-
cal specifications. No problem, If that
stage comes, it will be the saddest day for
the Indian Airlines in India. It is easier
to say that it is like our RT( in Bomtay
not allowing a taxi tg ply because it is
emitting too much smoke. That stage can-
not come. The Indian Airlines and Air-
India are responmsible companies. They
capnot have an aircraft which is not air-
worthy and which does mot pass the test
of even the DGCA. But the DGCA's is
the minimum norm. DGCA never said thar
you can’t have a norm stricter than the
mipimum. You can have it. If you want
to be stricter than DGCA, vou are wel-

come.

SHRI SURESH KALMADI: Nowhere
in the world is an aircraft grounded for
five months.

SHR1 KAMAL MQORARKA: But no-
where in the wotld, Sir, an  aircraft is
pought which has an engine which is on
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the drawing board, .. (Interruptionsy 1 do
not understand the comparison. You buy
un aircraft whose engine is not right. When
4 crash takes place—I want to place on
record certain things very straight and that
is this lobby which is working hard to
prove that the aircraft is good and pilot’s
ertor was there. Tt i3 a serjous maticr.
The French pilotn—please mark my words
—the French pilots have taken up the
issue after the Bangalore crash. They re-
fused to ply A-320. What has a French
pilot got to do with Indian conditions?
Because they have been clamouring in
France, they have been arguing with Air-
bus company. Air France—this is the main
airliner of France—Air France finds that
instead of one snaz over 1000 houssthey
are getting 12 snags every 1000 hours; they
cet frequently. They placed it on record.
They are getting system failures. Do
you know that the Airbus industry after
supplying A-320 has taken out 74 sup-
plementary reports? How many? Seventy-
four supplementary sheets about changes
n instructions to the pilot. The pilot has
to remember the original training plus 74
supplementary  instructions to run that
plane.

SHRI JAGESH DESAIL: The Minister.
withont referring to the Indian Aifrlines
cannot.. . (Interruptions)

SHRI SATISH KUMAR SHARMA
{Madhya Pradesh): On the engine issue
there is a little information I have here.
1 give you the following example.

B-757 commenced operation with Rolls
Royce 535-E-7 engine in November 1984
while Indian Airlines started the evalua-
tion in February 1983 and a letter of
intent on the recommendations of so
called Expert Committee headed by Dil-
bagh Singh was placed in early 1984, Se-
condly, Air India is evaluating the aircraft
viz. MD-11. A-340. Boeing 777 and 11.-96.
All these ajrcrafts have not yet bhzen
certified whereas A-340 and B-777 are
¢till on the Drawing Board stage, It may
be noted that Air India was the first
customer of A-310 aircraft fitted with CF
6—80 C2 engine and these aircraft are suc-
cessfully operating. Many a time you da
sefect engines which are on the Drawing
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Board stage. That is the kind or techno-
v which has developed and that 1s how
e decisions are taken worldwids, T think

vou should do your homework . little

more.
SHRI KAMAL MORARKA: Thapk
vou. Mr, Satish Sharma, for this piece of

information. All that he is trying to say
~ that aircraft can be purchased. ..

SHRI GURUDAS DAS GUPTA {West
Bengal): 1t is a grand argument for the
beneficiary of the deal.

(Interruptionsy

SHRI M. M. JACOB: I take SIT0AZ €X-
ntion to what he has said. I: should
-1 20 on record.

SHRI SURESH KALMADI: This im-
-~ that somebody is the bensficiary of
deal. This statement must be expunged,

Unterriptions)

SHRI M. M. JACOB: It is unfortunate.

Members of this House cannot be treated
like that.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): I will go through the records
and if there is something to be expunged,
I will do it.

SHRI GURUDAS DAS GUPTA: Sir,
1 explain it, /

(Intermptions)

SHRIMATI JAYANTHI NATARAJAN:
If vou want us to be uncivilised, we can
hurl abuses at each other.

(Interruptions)



Discussion on the
working of
SHRI GURUDAS DAS GUPTA: I only

meant that the deal was done by some-

body, i.e. by the previous Government

and, therefore, the benefit of the deal, i.e.

the benefit of having the aircraft, is the

meaning of the word ‘beneficiary’. If
something else is meant by it, T am soiry

I only said that the Government had the

benefit of doing the deal. That is the

meaning of the word ‘beneficiary’. If some-
thing else is meant there, I am sorry.

278

(Interruptions)

SHRI SURESH KALMADI: This should
not go on record.

SHRI GURUDAS DAS GUPTA: I have
explained. Even afier this, {f someboedy
feels hurt, I am sorry, I had no intention
~f hurting anybody., I withdraw it, Sir, I
agree that Mr. Satish Sharma is ot the
beneficiary.

SHRI KAMAL MORARKA: Sir, I thank
Mr. Satish Sharma for his interveniion.
The point he is making is that afccraft
all over the world can be purchased even
f the engine is on the Drawing Board.

SHRI SATISH KUMAR SHARMA: Are
purchased.

SHRI KAMAL MORARKA: Don* go
on qualifying it further. But the fact is
that we have got an aircraft where the
engine was on the Drawing Board. Now,
nobody would have known it if the @ngine
had run properly.

SHRI SATISH KUMAR SHARMA: Mr.
Morarka, you have made a very good point.
You remember our respectable Air Chief
Marshal P. C. Lal. I have a lot of regard
for him. Still T rate him as one of the
finest Managing Directors we have hand.

SHRI KAMAL MORARKA: T wish to
advise or request the hon. Civil Avijation
Minister that you please sell off the A-320s.
You have bought them for 41 million do!-
lars each. You can sell them for 60 million
dollars each. You will make more money
from the sale of these aircraft than the
Indian Airlines will make operating them.
Even commercially. It is sensible 0 sell
these aircraft. India is a lucky country,
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Sir. We have gold being smuggled into
India, and drugs, hashis, grass being smug-
gled out of India. Economically we are
always at an advantage. Our buagling
always helps us. We have bought thcse
A-320s. We cannot run them. We caanot
make money out of them. But Sir, we still
make money out of selling them. Please
sell them. A-320s can be sold 60 million
dollars a piece. Please sell them. Indian
Airlineg cap run on leased aircraft, Please
take suitable aircraft on lease. World over,
leasing companies will give you. Take
Boeing-757. Take A-300. Take Boeing-
737 which you will run succesfully. 1ake
any aircraft which your pilots are familiar
with,
and the Indian Airlines will just do fine.
But, Sir...

with, your engineers are familiar

SHRI VISHVIIT P. SINGH: Has the
world gone mad that they will purchasc
this aircraft which, according to you I8
completely unsafe, which according :0 you
has got a defective engine, which accord-
ing to you js not worth, which according
to the pilots of Air France, as you say,

are not willing to fly?

SHRI KAMAL MORARKA: I am :orry,
a little effort on the part...

SHR1 VISHVIIT P. SINGH: Which
world is going to buy this aircraft? Please

\
let me know, Mr, Morarka,

[The Vice-Chiarman (Shri M. A. Baby)
in the Chair]

SHRI KAMAL MORARKA:
friend does not believe in making much
effort. A little effort on his part will make
him understand what I am saying. [
wot

Sir, my

never said that this aircraft is bad.
once have I said that in my speech. Please
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read my speectt again. Not once have I
cast aspersions on the quality of A-320.

SHRI VISHVIIT P. SINGH: You have
just now said that 74 amendments have
been made to thiz sircraft on the running
instructions. . .

SHRI KAMAL MORARKA: It is a fuct.

SHRI VISHVIIT P. SINGH: Obviously
you are sayinz that it is a defective 2ir-
craft.

SHRI KAMAL MORARKA: No, no.
I am only saying that the aircraft is with

74 amendments. I am not saying that it
is bad.

SHRY VISHVIIT P. SINGH: Then, is
it a good aircraft?

SHRI KAMAL MORARKA: It is a good
aircraft for Furopean conditions.

SHRI VISHVIJIT P. SINGH: Why cre
the pilots of Air France not willing to
fly it?

SHRI KAMAL MORARKA: Because
they ate getting snags far in excess of
what the manufacturer has given.

SHRI VISHVIJIT P. SINGH: It is defec-
tive or not? Please make up your mind

V

THE VICE-CHAIRMAN (SHRI M_ A,
BABYY): 1 think, it would be better...
(Interruptions;

SHRI KAMAL MORARKA: Hon. MPs
buy Marut; cars. And every time they
go to the agency saying that the glass is
not going up or there is some defect with
the carburettor. But that does not mean
that Maruti car is bad. But still they go
to the manufacturer again to complain.
A-320 may not be a defective aircraft,
But certainly it has snags, and you cannot
run away from that fact. And I am not
one of those who say that the previous
Government bought these aircraft in order
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to make some money because that Govern-
ment expertise was so much that even il
they had bought Boeings, they would have
made money, (Interruptionsy I am not
saying.. . (Interruptions)

SHRI VISHVIIT P. SINGH: You il
make money on two thnigs. First, you will
pav the compensation to the Airbus...
{Interriptions). Out of which you will get
a commission. When you sell these air-
craft, then you make a commission out
of that. Wonderful!

SHRI KAMAL MORARKA: For all
these lessons, we have to come to you.

SHRI A. G. KULKARNI (Maharash-
tra): Would you vield for a minute? Mr,
Morarka, this is .2 dangerous proposition
that you are making that even if the pre-
vious regime had purhased Boeings, ihey
would have made money, and that in this
also they have made money. How do you
come to this conclusion that the previous
Government was only making money on
thesz purchases? That is one thing, Se-
condly. ..

SHRI GURUDAS DAS GUPTA: It
is more known to you.

SHRI A. G. KULKARNI: Known to
me? Are bhai I am a black-listed person.
Mr, Morarka, is it
this
they
have got some institutional views or God-

({nterruptions) So,
your contention that the people of
country are unfortunate and that
sent messages that they cannot fly these
planes, and therefore you are proposing to
sell them and bring in Boeings? Is that
you contention?

SHRI KAMAL MORARKA: Not at all.
I wanted to steer away the A-320 discus-
sion from the business of kickbacks. I am
talking about the safety. I am not coo-
cerned with the other thing. The purchase
business is a separate business. It can be
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looked into by the concerned authorities.
1 am not on that subject. Unfortunately.
1he mention of A-320...
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SHRI A. G. KULKARNI: But you said
ihat.

SHRI KAMAL MORARKA: Whenever
Bofors was mentioned in the House, vou
used to get up and say ‘but the quality of
the gun is good’, Whenever we talked about
corruption in the purchase of the gun, you
were talking about the quality of the gum.
Now, I am talking about the quality of
the aircraft. You are talking about the
kickbacks. I am not concerned with that.

SHRI SATISH KUMAR SHARMA: Mr.
Morarka, the question whether the ajrcraft
is fit for Indian conditions or not is neither
for you to decide nor for the Minister to
decide. We have the D.G.C.A. We have
the other regulatory agencies in the coun-
iry. We have the expert committee, They
will decide whether the ajrcraft is fit for
Indian conditions or not. 1t will not be at
the political level. It will be at the techni-
-cal level,

SHRI KAMAL MORARKA: Satishji, I
would request you to participate in the
debate after me and you can answer all
my poinis. I will be happy.

SHRI SATISH KUMAR SHARMA: 1
am only pointing out. ..

SHRI KAMAL MORARKA: T agree
withh you. The Ramdas Committee is
there. The Tata Committee on naviga-
ijonal aids. None of these reports had
been implemented for the last five years.
Your Civil Aviation Minister then told me
that it would require Rs. 800 crores. He
thumbed his nose at me. This is criminal.
T charge him with criminal neglect. It
was widely said. I do not believe in rum-
ours but it was widely said that the then
Civil Aviation Minister had no control
over his Ministry. I do not know, But the
fact that mavigational aids were not pio-
vided. Here, you are buying a new air-
craft, It is a fly-by-wire technology which
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is the latest tn world. Now, please do
on some
A-~320.

1 love aircraft. Civil Aviation is a subject

not think that [ am carrying
kind of a campaign against the

after my heart. I love modern gadgets.
But you must buy the appropriate tech-
nology for the country. You buy A-320
but you do not have instrument landing.
There was not even a step ladder. Oue
of your first A-320s got damaged, the
door was damaged, because there was no
proper ladded for it. You cannc: comm’t
the country’s funds in a callous and crimj-
nal manner. Even when you buy a five
rupee worth matka you see whether it is
broken or leaking somewhere. Here, ycu
2,500 crores. But you
airports. You do not have

are spending Rs.
do not have
ladders. You
mg, but you do not send your engineers

send your pilots for train-

for training, The engineers today are com-
plaining. Then, Members from vyour side
get up and say that the pilots had gone
to France, had some fun thers znd came
back. The Airbus Industries found youu
pilots to be the best. All your pilots com-
pleted the training in time. At lewst, 1 ex-
pected that Mr. Sharma and Mr. Kalmads
would take cudgels on behalf of the pilots.
The pilots have been denigrated whereas
the fault lies somewhere else. When T say

that the fault lies somewhere elsg, T in-

clude the A-320 manufacturers. T include
the Indian Airlines authorities. I include
the Civil Aviation Ministry and I include
even the D.G.C.A. The D.G.C.A, had
no business to allow these aircraft o
operate in India unless it had met with afl
these formalities. You are talking of th:
D.G.C.A, 1T had even said that  the
D,G.C.A. should be made a quasi-judicial
body. They have been stamping whatever
the Indian Airlines wants. You go to the
airport. You cannot distinguish between
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and an Indian Airlines man. The Indian

Airlines man 15 the boss there.
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Now, about security. It is said that there
is a Bureau of Aviation Security. I dv
not know. It {3 some policemen standirg
there and harassing people. An honest old
man who is taking some apples for his
daughter will be checked and the apples
will be cut. But some hijacker will go
with his gun. This is the kind of security
you have. I am not trying to put blamc
on anybody. But et us understand. I am
one of those who says ‘Sell these planes
off; don’t have these planes’. India is a
country where vou can do without planes.
You can travel by train. Are you prepared
to accept that? You can travel by train.
You can travel by bullock-cart. You can
walk. But when you think of buying such
planes, for heaven’s sake, you must see
to all these things. You cannot buy the
A-320 just on the basis of some report
in the newspapers., on the basis of some
literature, and neglect the other things.
thereby putting the lives of the passengers
to jeopardy and allowing them to die. When
the aircraft is grounded. you want
an explanation why it is grounded, When
it is flying you want to know why it is
flying. There should be a stop tol all these
things. T do not think this could be a
matter of debate. The grounding of A-320
or its operation should not be a matter of
debate. T am prepared for its being con-
sidered by an expert, technical committce.
1 am prepared to go to any expert com-
mittee that may be formed. Of course, no
politicians. May be. it can have some pilots-
turned-politiciags. But it should be a tech-
nical committee. Let them come to the
conchision. Speaking for myself, I would
not board an Indian Airlines A-320 anless
I am sure, that the things are in order.
As a citizen I hove a right to canvass
among passengers not (o travel by that
aircraft. That is what I would do. The
Civil Aviation Minister is kind enough to
ground them.

SHR1 JAGESH DESAL: Kamal will
never speak like that because he is a
man from finance.

SHRI KAMAL MORARKA: Now I am
coming to the final part of my discussion
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on the working of the Civil Aviation Minis-
try 1 am sure the Civil Aviation Ministe-
is quite tired of me because I have givea

a number of suggestions.

SHRI ARIF MOHD. KHAN: I am
enjoving.

SHRI A. G. KULKARNI: You have im-
puted motives rather than giving sugses-

tions,

SHRI KAMAL MORARKA: Appasaheb,
please omit my mention of A-320 and con-
centrate on the rest of my speech. (In-
toeruptions)

SHRI A. G. KULKARNI: You are not
speaking as a finance man today. You

are speaking as somebody else.

SHRI KAMAL MORARKA. I am trying
to talk as a civil aviation man. (Interrup-
tions) I am talking what T feel as a citi-
zen of India. Dissent is the essence of
democracy and I welcome this trend, but
aspersions and motives, no neither I cast
them nor I think anybody else should cast
against me, simple as that, I heard Mr.
Kalmadi. I have agreed with most of his
points. Mr. Sharma has his own point of
v aw | (Interruptions),

SHRI JAGESH DESAL  This is not

fozic (Interruptions).

SHRI KAMAL MORARKA: I would
not agree with Mr. Jagesh Desai. The sum
and substance of the matter is that the
Civil Aviation Minister should get rid of
these problems. Do what you want to do
in the Indian Airlines, but do not put us
in suspense as we see them in movies on
videos or in films. Please do not put

us in suspense everytime we board the
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aircraft so that we will be in suspense
till we get out of it

SHRI SATISH SHARMA: 1 appie-
ciate a lot of things you have said
today. Some of your suggestions are very
good and I think the Minister has noted
them and he would take action on the
issue like the Hotel Corporation of india
issue and other issues. Being the president
of Acroflying Club of India, besides 'ook-
ing after the Delhi Flying Club which
has its own fleet of planes, if one Cessna
152 aircraft meets with a crash in
Baroda. .. You catch my point, T will check
up with the concerned authorities if there
is a design flaw which has been responsible
for the accident. And if that is so, 1T will
be the last person to raiss my voice. But
if the fitness of the plane is not in ques-
tion, if C of A, technically speaking, is
not in question, if the C of A is not in
question not only here but in so many
other countries because I understand that
not a single country has stopped flying
the plane, the way we have handled the
issue, it is trying to sully the previous re-
gime for buying it (Inferruptions). T have
a lot of regard and respect for you, I like
you. The issue not only concerns the
Treasury Benches, it concerns us and the
whole country. We are looking like bloody
fools in the eye of the world the way we
have handled the issue. This is my point
and the time will show.

SHRI ARIF MOHD. KHAN: This is
very important. I am going to reply, in
any case, at the end of the discussion,
but since Shri Satish Sharma has used
very strong words, let me clarify at this
stage itself. Being an ex-pilot himself he
will appreciate that safe operation of any
type of aircraft does not merely mean the
airworthyness or competence of that par-
ticular aircraft. So many other factors are
equally important. ¥ am going to reply to
other points which wijll be made. Various
factors were taken into consideration. I
have made this point earlier also in ths
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House and I will further clarify the posi-

tion tomorrow.

SHRI KAMAL MORARKA: I want to
end with only two points. One is to my
information, this A-320, which is being
used the world over, with this type of
engine, is being used by Cyprus alone.
That is the only country with which we
can compare our data, That is my infor-

mation. T may be wrong.

SHRI SATISH KUKAR SHARMA:
After the Bangalore accident, if my infor-
mation is not wrong, even Lufthansa hLas
reverted back to this engine. Then Egypt
Airlines and one or two other airlines—-
that is three airlines are wusing it. Aad
also Lufthansa.

SHRI KAMAL MORARKA: You are
correct, but with the modified engine. I
have got the modifications with me. With
modified engine, it is acceptable even to
Indian Airlines. But then all existing fleet
will have to be modified. Those modifica-
tions are also with me. Anyway, I do not
want to enter into a technical debate cn
A-320. 1 want to end by saying another
point, incidentally raised by Mr. Satish
Sharma—about Aero Club of India. To
give a boost to the adventure of flying
Clubs in India, the
Gliding Chubs need some sort of support

the various Flying

and encouragement by the Civil Aviation
Ministry, Many of them are not working
I know of the Gliding Club of Poona—
I have gone there, the glider was mwot
working. The Gliding Club in Pillani is
almost defunct, There are a Iot of Gliders’
Associations and Clubs. With a little en-

couragement, may be a lot of people can
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take to flying. We had our hon. Member,
Shri Vishwa Bandhu Gupta, who has been
promoting ballooning in a big way. The
Civil Aviation Ministry should, as a part
of its activities, also look into these various
Aero Clubs, and Gliding Clubs.

With these words, [ again request the
Civil Aviation Minister to kindly look-
into the various suggestions that I have
made in the spirit of implementing them.
Thank you.

SHRI SATISH KUMAR SHARMA: !
thank you for that.

SHRI H., HANUMANTHAPPA (Kar-
nataka): Mr. Vice-Chairman, after aearly
one and a half hours argument of Mr.
Morarka on the working of the ivil
Aviation Ministry, I want to just caution
the Minister at the happenings in the field
of civil aviation in the country. Actually
running the ajrcraft or maintaining civil
aviation is a coordinated work. There are
eight or ten agencies involved and each
One is a separate public undertaking with
» separate Managine Director Each in its
own way is managing its affairs, but as
part of the Civil Avistion Ministry,
the public undertakings are responsible foi
the safety of air travel.

I was talking to somebody in the after-
noon. The tendency in the bureaucracy is
that each table is perfectly all right, but
collectively they are wrong., This is what
is happening in Civil Aviation. If you go
to any airfield, there are ten agencizs
functioning and nobody is responsible to
the other, nobody is controlling the other.
The Civil Aviation Ministry must think of
definite coordination among these agencizs.

T went through the Repurt of the Minis-
try. Nowhere did I find a coordinating
effort on the part of the Bureau of Civil
Aviation, International Airports Authority
or the National Airports Authority or the
Hotel Corporation of India. They have
their own plans; they have their own
objectives; they have their own implemen-
tation schemes. Without proper coordina-
tioh of thesé agencies, we cannot assure
safety of air traffic or proper administra-
tion of air traffic. T think the time has
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come to have a review of the whole func-
tioning, how best the various agencies that
are functioning in this aspect are to be
coordinated. I went through the Repert of
the Civil Aviation Ministry. It 's hdrdly
a three pages report out of which ore
and a holf  page are devoted to Hindi

alone.

(The Peputy Chairman in the Chair)

¥ think it should have been called the
“Hindi” Propagation Department
of Civil Aviation Minstre. See all this:

instead

“Hindi Salakhar Samii of the Minis-
try; Training in Hindi/Hindj Typewrit-
ing, Hindi Stenography: Organisation of
Hindi workshops; Financial Incentives;
Publication of House Magazines, Use of
Hind] in publii’.y material and other
material to be used ny the public; Hindi
Official
cuage Implementation Committees; NNoti-

Libraries; Departmental Lan-
fication of names of oiicss in'the Offi-
cial Gazette: Official Language. Tnspec-
tions; Setting of Qu<stion papers for
recruitment examinations both in Hindi
and English;
terminology in Hindi; Cash awards on

Preparation of Aviation

books written originally in Hindi on

Civil Aviation subjects...”

All the Civil Aviation Ministry's report
is about Hindi only. I don’t know whether
Mr. Arif Mohd. Khan is looking
Civil Aviation or Hindi propagation. And

after

this is your Ministry’s report for 1989-90
but it deliberately misses to report about
the A-320 air crash which occurred, in
February. I do not know the reason why
the Department has deliberately left it
out in its Anhual Report. No explanation
has been given in this report about it.
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Madam, we are discussing Civil Aviation
in the background of the air crash of the
A-320. ¥ am going to say something and.
if T am wrong the Minister is free to
contradict me. There was even a propo-
sal to put the A-320 back into operation.
and when that was referred to the indian
Airlines’ Board and the DGCA—I am
told; if T am wrong. I mav be contradicted
—they rejected it, saying “We were not
consulted when the aircraft was grounded
and, sc, how can we take responsibility
for putting it back into operation?” I think
this needs a clarification, whether a tech-
nical opinion was taken in grounding the
aircraft or it was a political decision. You
are free to take a political decision—I1
don’t object to it. But Mr. Morarka was
vehemenfly arguing that you cannot play
with the finances of the country. Yes, I
also conf ‘atulate the Civil Aviatjon Migis-
ter for grounding the aircraft immediately
after the air crash, but certainly he has
no business to keep this aircraft grounded
all these five months at the cost of the ex-
chequer, incurring heavv loss to the coun-
try. If Mr. Morarka’s statement is serious—
that you have no right to play with the
finances of the country—I also equally
strongly would tell the Minister that he
has no right to play with the finances of
he country, incurring a loss of Rs. 2
_rores every day. Of course, I demand
a reply from him about this operational
portion, whether the DGCA and the Iadian
Airlines’ Board had rejected to comment
while the Minister wanted to put it back
into operation.

Madam, India was once considered to
be an airminded nation and it had iis own
reputation in the past with regard (o ils
performance also. You are awarz that
Indian pilots were respected very much
and they have been on deputatioa in
Nigeria, Sudan and other countries and
there has been a heavy demand for them.
Once when I was in a Parliamentary Com-
mittee visiting Air-India and Indian Air-
lines, some pilots met us and told us that
they had applied to go on deputadon to
various foreign airlines but they had not
been allcwed to go. When 1 asked them.
“Why dcn’t you work here itself?”, they
said that they had better working condi-
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tions in foreign countries and their emolu-
ments would be more and that is why thev
wanted to go. So, this was the demand.
Todw, be-
canse of all this, our entire Civil Aviation

But what happened today?

has become a laughing stock in the eyes
of world civil aviation. So I request the
Minister to have a look at these thirgs.

You cannot go on grounding it for cver.

Madam we boast ourselves that we
have the world’s top scientists in our coun-
try. that the world's top ten scientists
are from India. Then shounld it take so
many days? At the cost of the excheguer
of the country we are keeping ¢this A-320
grounded for the last four to five maonths
without taking any decision.

L3

Sir, the Chief Marshal P. C. Lal ..

400 P.M.

THE DEPUTY CHAIRMAN: You go
through me.

SHRI H. HANUMANTHAPPA: § will
speak later.

THE DEPUTY CHAIRMAN: You seid.
“Sir.” You say, “Madam”.

SHRI H. HANUMANTHAPPA: I sm
sorry. I was looking at the Minister.

THE DEPUTY CHAIRMAN: Now we
will have a statement. After that you can

continue.

To the Minister he canﬁot go direcily.
He has to go through me in the House.
(Interruptions). He was flying above
my head.
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SHRI H. HANUMANTHAPPA:
¢an overfly, Madam,

rle
THE DEPUTY CHAIRMAN. 1
think, you were doing it.

We have to lLave a stop-over, a
technical halt,

STATEMENT BY MINISTER

INCIDENT AT SATO DHARAM PUR

OF FATEHPYR DISTRICT OF
UTTAR PRADESH
THE DEPUTY CHAIRMAN: Mr.
Minister,

SHRI SUBRAMANIAN SWAMY

(Uttar Pradesh) We have not got
cOpies of the statement

THE DEPUTY CHAIRMAN.
copies are coming,

The
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THE DEPUTY CHAIRMAN There
are 3 number of Members 'who are séek-

ing clarifications. Shrimati Jayanthi Na-

tarajan, -

SHRIMATI JAYANTHI ' NArTaERA-

AN (Tamil Madu)s; ‘Madam, I * would

like to shank -the; Minister . -for having
come-up with the” statement at least agw,

Madam, on Friday when we were rais-
ing the issue and requesting for the state-
Government, the hon.
Paswanji, pot up and accused



